GOVERNMENT OF INDIA
MINISTRY OF STATISTICS AND PROGRAMME IMPLEMENTATION

RAJYA SABHA
UNSTARRED QUESTION NO. 3470
TO BE ANSWERED ON 25.03.2021

SUSPENSION OF MPLAD FUNDS
3470. SHRI P. WILSON:

Will the Minister of STATISTICS AND PROGRAMME IMPLEMENTATION  be pleased
to state:

(a) whether Government has conducted any survey regarding impact on developmental
activities and job opportunities in various States in the country due to Suspension of MPLAD
funds for two years;

(b) if so, the details thereof;

(c) whether Government is considering to return back the suspended MPLAD funds of two
years to Members of Parliament in the next two years to complete pending developmental
activities in the constituencies; and

(d) if so, the details thereof and if not, the reasons therefor?

ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF STATISTICS
AND PROGRAMME IMPLEMENTATION AND MINISTER OF STATE (INDEPENDENT
CHARGE) OF THE MINISTRY OF PLANNING (RAO INDERJIT SINGH)

(a) and (b) The Ministry has awarded the work of Third Party Physical Monitoring /
Evaluation of MPLADS assets created during 01.04.2014 to 31.03.2019 in 216 selected
Nodal districts across the country using MPLAD funds, to an agency selected through a
transparent Request for Proposal (RFP) process; in March 2021. The list of 216 Nodal
Districts is annexed.

(¢) No sir.
(d) The Government has decided to release the pending installments of 2019-2020 on first

priority. The copy of the circular dated 17.03.2021 issued by the Ministry in this regard, is
annexed.
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All India Summary of selected Nodal Districts

Annexure-|

S.No State Total Nodal District Nodal Districts selected for TPM
North East Zone
Arunachal
! Pradesh 3 1
2 Assam 15 7
3 Manipur 1
4 Meghalaya 1
5 Mizoram 1
6 Nagaland 1
7 Odisha 21 9
8 Sikkim 1
9 Tripura 1
Total 49 23
Central Zone
1 Uttar Pradesh 70 31
2 Uttrakhand 7 3
3 Maharashtra 34 15
Madhya
4 PradeZh 31 14
Total 142 63
North Zone
Jammu & 4
1 Kashmir 8
Himachal 3
2 Pradesh 6
3 Punjab 15 7
4 Chandigarh 1 1
5 Haryana 11 5
6 Rajasthan 25 11
7 Delhi 3 1
Total 69 32
South Zone
1 Andhra Pradesh 14 6
2 Telangana 16 7
3 Karnataka 25 11
4 Tamil Nadu 29 13
5 Kerala 14
6 Lakshadweep
7 Puducherry
8 Goa
Total 102 46
East Zone
1 A & N Island 1 1
2 Bihar 33 15
3 Jharkhand 15 7
4 West Bengal 20 9
Total 69 32
West Zone
1 Chhatisgarh 25113 6




2 Gujarat 26 12

3 D & N Haveli

4 Daman & Diu
Total 41 20
Grand Total 472 216
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Zone-wise breakup of selected districts

S. No

State (Nodal Districts)

Sl.

Nodal District selected

No. MPs

North East Zone

‘Arunachal Pradesh (3)

1|Lohit

Total

Assam(15)

Kamrup Metropolitan

Darrang

Nowgong

Sonitpur

Barpeta

Cachar

Dhemaji

R R R[NININ[D Rk

Total

[
w

Manipur (2)

RIN[IN[/o | WIN|RFR]| R

Imphal West

Total

=

‘Meghalaya (2)

East Khasi Hills

Total

‘Mizoram ((2)

Aizawl

Total

‘Nagaland (2)

Dimapur

Total

Odisha (21)

Cuttack

Baragarh

Ganjam

Khordha

Mayurbhanj

Rayagada

Sundargarh

Angul

EINININININININIWIERIEREINININININGN

Total

[
o]

‘Sikkim (1)

East District

N

Total

‘Tripura (2)

1
1
1
1
1
1
1
2
3
4|Jagatsinghpur
5
6
7
8
9
9
1
1
1

West Tripura

Zonal Sub Total

22

41

Central Zone

Uttar Pradesh (70)

=

Lucknow

N

Allahabad

w

Azamgarh

S

Ballia

u

Barabanki

(o)}

Gorakhpur

3y~

Iéaonpur Nagar

W Wl w wlwlw|lwuw

N

I




(o)

Kheri

O

Moradabad

10|Rae Bareli

11\Varanasi

12|Agra

13Bareilly

14|Bijnore

15Bulandshahr

16/Deoria

17|Etah

18|Farrukhabad

19|Firozabad

20|Ghaziabad

21|Gonda

22(Hardoi

23Jaunpur

24{Jhansi

25|Meerut

26|Rampur

27|Sant Ravidas Nagar

28|Sonbhadra

29Aligarh

30/Ambedkarnagar

31|Amethi

R IERIEINININININININININININININININDININWW W W

Total

~N
N

Uttarakhand (7)

Pauri Garhwal

N

Almora

Bageshwar

Total

H

Maharashtra (34)

Mumbai Suburban

=
(@]

Pune

Mumbai City

Nagpur

Ahmadnagar

Aurangabad

Jalgaon

1
2
3
3
1
2
3[Thane
4
5
6
7
8
9

Kolhapur

10|Nashik

11Sindhudurg

12|Solapur

13|Akola

14/Amravati

15|Beed

RIER[ERINININININININW[IPdP OO

Total

=Y
o]

Madhya Pradesh (31)

1|Ujjain

P

w
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Bhopal

Chhindwara

Guna

Gwalior

Mandla

Rewa

2
3
4
5
6labalpur
7
8
9

Balaghat

10|Betul

11|Bhind

12|Damoh

13|Dewas

14|Dhar

P IRPIPIPIRPIRPININININININIDN

Total

N
w

Zonal Sub Total

147

North Zone

Jammu & Kashmir (8)

Jammu

Baramullah

Doda

Kathua

Total

Himachal Pradesh (6)

Kangra

Bilaspur

Hamirpur

Total

Punjab (15)

Amritsar

Gurdaspur

Jalandhar

Ludhiana

Sangrur

Bhatinda

Faridkot

RPIRPINININININAPRPIPRPINOR[IR|IR|N

Total

=
N

Chandigarh (1)

Chandigarh

Total

Haryana (11)

Hissar

Ambala

Kurukshetra

Faridabad

Jind

Total

Rajasthan (25)

Jaipur

Dausa

Jodhpur

Sikar

Ajmer

Alwar

Banswara

O N|O| VNI WINIRPIUOU UV WNRRRPNINOUDIWINIRPIWWINR AP WIN|PE

Barmer
| il

A

RPIRPrIRPIRPINWWOVE|FRPIFPININ W Q|-
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Bharatpur

10

Bhilwara

11

Bikaner

Total

11

8

| Delhi (3)

SDMC

Total

Zonal Sub Total

32

South Zone

Andhra Pradesh (14)

Krishna

Visakhapatnam

East Godavari

HIWIN|F-

Kurnool

wliw|un|uv

West Godavari

Anantapur

N[ W

Total

21

Telangana (16)

Hyderabad

Karimnagar

Warangal_Urban

Nizamabad

Sangareddy

Adilabad

Khamman

RPIRLPINN WWW

Total

=
(5,

Tamil Nadu (29)

Chennai

Tirunelveli

Coimbatore

Thanjavur

Tiruchirappalli

Vellore

Villupuram

Cuddalore

O N bh|W|IN|IRININ[(OOjULWA|W|IN|FRPIO|O|WU

Erode

[
o

Kanchipuram

=
=

Kanniyakumari

[
N

Nilgiris

[EEN
w

Tiruvannamalai

NINININININW W WWww| O

Total

(=Y
w

L
o

Karnataka (25)

Bengaluru Urban

=
=

Belagavi

Ballari

Udupi

Bagalkot

Bidar

Bijapur

Chamarajnagar

O | N V|| WIN|F

Chikballapur

[EEN
o

Chikmagalur

=
=

Chitradurga

RiRrRR|R|R|[R[N[N] W

Total

(=Y
[=Y

N
(5}

(O3]

‘ Kerala (14)

[E
N

29@appuzha

w




Kollam

Kozhikode

Malappuram

Thiruvananthapuram

Ernakulam

Total

(3}

Lakshdweep

Lakshadweep

Total

=R ROV WN

Puducherry (1)

Puducherry

Total

0o

‘ Goa (2)

South Goa

Total

[N U RN QSN

Zonal Sub Total

s
(<)}

East Zone

‘ A&N Island

Andamans

Total

Bihar (33)

Patna

Mothihari (E.Champaran)

Samastipur

Bettiah (W.Champaran)

Bhagalpur

Buxar

Jehanabad

Katihar

O O N OOV WINIR|R|-

Madhubani

[
o

Muzaffarpur

=
=

Rohtas

[
N

Saran

[
w

Araria

=
o

Aurangabad

[EEN
wu

Banka

RIRPIRININININNNNNNWW O |-

Total

(=Y
v

w
(U}

Jharkhand (15)

Ranchi

Bokaro

Chaibas (W.Singhbhum)

Chatra

Dhanbad

Dumka

East Singhbum

RlR| R RrR| RO

Total

=
N

West Bengal (20)

Kolkata

[EEN
(9}

North Twenty Four Parganas

South Twenty Four Parganas

Birbhum

Burdwan

Hooghly

Howrah

Murshidabad

IO N NI W N RIN(N OB W|N|E

Paschimi Medinipur

WW W wwl wlpd un
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Total

43

Zonal Sub Total

32

91

West Zone

1 | Chhattisgarh (13)

Durg

Raipur

Balrampur

Bastar

Bilaspur

Janjgir-Champa

Total

2 | Gujarat (26)

Ahmedabad

Amreli

Anand

Banaskantha

Bharuch

Bhavnagar

Chhota Udaipur

Rajkot

Ol |N|afU|DR|IWINFRPIODOUDIW|IN|PFP

Surat

[
o

Arvalli

[y
[y

Dahod

[EE
N

Gandhinagar

RPIRIRININININNNNNDOR|RPR|RPR|[RNW

Total

N
w

3 ‘ D & N Haveli (1)

[
=N

Dadra And Nagar Haveli

Total

==

4 ‘ Daman & Diu (1)

Daman

Total

Zonal Sub Total

20

34

Grand Total

216

492
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MOST IMMEDIATE

Circular No. E-4/2020-MPLADS (Pt-II)
Government of India
Ministry of Statistics and Programme Implementation
(MPLADS Division)
dekdkkk

East Block-6, Level -5,
R.K. Puram, New Delhi - 110066
Dated: 17" March; 2021

Subject: Release of pending instalments under MPLADS

The Union Cabinet in its meeting dated 06.04.2020 decided not to operate MPLADS
for FY 2020-21 and FY 2021-22 and accordingly directed that annual budgetary outlay for FY
2020-21 as well as FY 2021-22 be placed at the disposal of M/o Finance for managing the
adverse economic and health impacts of COVID-19 pandemic. Ministry subsequently issued
a detailed set of instructions vide its Circular of even number dated 08.04.2020 to implement
the above decision of the Union Cabinet.

% However, pursuant to the implementation of the decision of the Union Cabinet, Ministry
started receiving references from Hon'ble Members, State Nodal Departments and District
Authorities requesting for release of unreleased instalments prior to 31.03.2020.

% The matter was taken up by the Ministry with Department of Expenditure, Ministry of
Finance and Department of Expenditure vide its O.M. dated 16.03.2021 has conveyed its
decision to allot a sum of Rs 2200 Crore to enable the release of pending instalments subject
primarily to the following conditions:

a. Release of pending instalments in respect of Members of the Lok Sabha for 2019-20
shall get first priority

b. Release of pending instalments in respect of Members of Rajya Sabha for 2019-20 shall
get first priority.

c. Nodal District Authority shall continue to carry out the ongoing exercise of settlement
and closure of bank accounts of Ex-Members as no further releases for earlier years
will be made.

4, Ministry has approached Department of Economic Affairs to place the fund under
relevant head so that pending instalments can be released to the Nodal District Authorities. In
the meanwhile, District Authorities are requested to send proposals for release of unreleased
instalments, which should be complete in all respects and contain therewith duly signed all
such relevant fund-related documents like Monthly Progress Reports, Utilization Certificates,
Provisional Utilization Certificates and Audit Certificates, while also fulfilling criteria of
unspent and unsanctioned balance of funds as applicable, to this Ministry latest by 20.03.2021.
Proposals complete in all respects if not received by 20-03-2021 may be difficult to entertain.
For any clarification/information on requirement of relevant documents and criteria of unspent
and unsanctioned balance, Ministry’s Circular No. C-08/2017-MPLADS dated 28.08.2017
(copy enclosed) may be referred.

‘5. Vide O.M. No. 1/41/1/2021-Cab dated 01* Mar, 2021, Cabinet Secretariat has endorsed
the notification No. 437/6/1/ECI/INT/FUNCT/MCC/2021/399 dated 26" Feb, 2021 of Election
Commission of India on General Elections to the Legislative Assemblies of Kerala, Assam,

-

259



260



|rae TEemH faesra ST

Members of Parliament Local Area Development Scheme

W "R
Wifteent Ta ShTdehn shidi=aa+ Harerd
3% A 6, TAW 6, A, T, T faeeii-110066
GOVERNMENT OF INDIA
Ministry of Statistics & Programme Implementation
East Block 6, Level 6

R.K. Puram, New Delhi-110066
e e Phone : 011-26104106, E-mail : mplads@nic.in

F.No.C-08/2017-MPLADS 28.08.2017

-

(1)  The Commissioners,
Corporations of Kolkata / Chennai / Delhi
(2)  All District Collectors/District Magistrates/ Deputy Commissioners

Sub: Release of MPLADS funds -regarding.
Sir/Madam,

As you may be aware, the para 4.3 of the Guidelines on MPLAD Scheme
contains the provisions regarding release of MPLADS fund.

2. It has been decided to amend para 4.3 of the Guidelines as follows:

“4.3 The first installment of Rs. 2.5 crore at the time of constitution of Lok
Sabha or election of Rajya Sabha Member will be released in the
beginning of the financial year.

In the remaining years, the first installment will be released in the
beginning of the financial year subject to the following condition:-

(i)  the second installment of the previous year was released for the
MP concerned

(ii)  subject to furnishing of the provisional Utilization Certificate of
previous year covering at least 80% of the expenditure of the first
installment of the previous year; and

(iii) the unspent balance of fund of the MP concerned is less than
Rs. 3 crore.

The second installment of the MPLADS funds of a financial year will be
released subject to the fulfillment of the following eligibility criteria:-
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(i)  the unsanctioned balance amount available in the account of the
District Authority after taking into account the cost of all the work
sanctioned is less than Rs.1 crore:

(ii)  the unspent balance of fund of the MP Concerned is less than Rs. 2.5
crore; and

(iii)  Utilization Certificate of the previous financial year and Audit
Certificate for the funds released for MP concerned in the year prior
to previous year have been furnished by the District Authority
(in format at Annexure VIII & IX )of the guidelines respectively.

The above stipulations will be calculated from the Monthly Progress Report
for each sitting and former MP term-wise separately. The Monthly Progress
Report in the format at Annexure-VI. along with a copy of bank account
statement / pass book is to be furnished by the District Authority. The unspent
balance of fund will be verified from the PFMS statement or bank account
statement of Hon’ble MP / Ex-MP.

3. This issues with the approval of Competent Authority.

Yours faithfully.

A b
bebes”
(D. Saibaba)
Director (MPLADS)

Copy for information to:-

(1)  All Hon’ble Members of Parliament (Lok Sabha/Rajya Sabha)

(2) The Secretaries, Nodal Departments dealing with MPLADS
(All  States/UTs) X

(3) Rajya Sabha Committee on MPLADS, Rajya Sabha Secretariat.. New
Delhi.

(4) Lok Sabha Committee on MPLADS, Lok Sabha Secretariat.. New Delhi

(5)  All Nodal District Authorities.

(6)  All concerned in MPLADS Division

(7)  NIC for uploading on the MPLADS website.
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